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Psjpr ( Open Court) 

(By Hon'ble Mr. S. Dayal, Member (A.) 

This Review Application has been filed for 

recalling order in 0.A . 1748/92 dated 26 .2 .97. 

Copy of t e order was ready on 20.3.97. The Review 

applicati n has been filed on 30.4.07/6.5.97. 

2. 	
Th review is sought on the ground that the 

Railway 	
cruitment Board had considered the 

e ligibil y of the applicant on the ground of age and 

had call d him for errilr written as well as Viva- 

Voce an had thereafter recommended his name to 

the depa tment for appointment to the post of 

Diesel F reman ( Mechanical). The appointing authority 

had ther fore no jurisdiction to deny appointment 

to the applicant on the ground of non eligibility 

oer age limit. The contention 
for havng crossed pro p 

of the applicant is that the applicarrt should have 

been granted age relaxation if he was considered 

over-age by the respondents. It is also contended 

that the case law cited by the applicant has not 

been areciated properly by the Bench of the 
It 

Tribunal. The applicant has treated these as 

errors apparent o the face of the record and 

sought review of the order dated 26.2.97. 

3. 	
The applicant has clearly treated the 

f indi gs of the Bench of the Tribunal as errors 

4,..,
appar nt on the face of the record and the contention 
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is(thus, that the Bench has erred in reaching 

Xhosa findings. Such errors do not fall in the 

category of errors apparent on the face of the 

record. 

4. 	T ere are no other grounds which justify 

review of the order dated 26.2.97 in 0.A. 1748 of 

1992. T 	application for review is, therefore, 

dismissed as lacking in merits. 

41SMOL.)'--MalLed IA- 

Mamber`(J.) Member  (A . ) 

Na fee s 


